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CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH
original Application No.1263 of 2001

New Delhi, this the 18th day of May, 2001

hY
HON'BLE MR.M.P.SINGH, MEMBER(A)

5.L.Jaoshua

working as Knalasi,

General Branch Northern Railway

DRM, Office Ambala(Ambala). ~APPLICANT

- - PR PO P - -\
(By Advocate: Snri Aniil Srivastava)
LVl e sm - P
veirsus
1. union of India, The General Manager,
Northern Railway, Baroda House, New Delni.

2. The Chief Personnel Officer,

Northern Railway Baroda House, New Delint.

3. The Divisional Railway Managert ,

Northern Railway, Ambala Division,
Ambala Cantt. —RESPONDENTS
O R D E R(ORAL)
- - LA, - - -
By Hon’ble Mr.M.P.Singh,Member{A)

Applicant has filed this OA seekiing relief by piraying
for a direction to the respondents to decide the period of
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reinstatement =T From 2ist December, 1311 to tdth dJuly,
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regularisation with all conseguential benefits.
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Z. The brief facts oY Tne Case are that the applicant was
appointed as daily rated semi-skilled painter on 3th Novembei,
1973 in Northern Railway and after complietion of 120 days, ne
was granted temporary status. He was arrested in & criminal
case on 27th December, 1577 and remained under custody Oy
for four days and on being released from the custody, he was
informed by the respondents that he has been discharged from
the services, the applicant was acquitted Trom criminal case
o 2ist August, 1951. He made a iepresentation for
re-engagement to the respondents. Respondents No.Z vide their
letter dated 23rd May, 1837 directed Respondent No.3 for




re—engagemeint of tne applicant. According to the applicant,
: - L e im - L — J P - —

he has submitted the representation to the respondents tO
decide the period between the date of discharge to the date of
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the reinstatement Tor purpose of seniority, fixation or pay
and for regularisation. Till now, the respondents have not
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taken ainy aeci1810h., Aggrievea 0y tnis, ne rias filed this UA
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seeking aforesaid relief.
3. Heard learned counsel Tor the applilicant. AfTter
le e o o - — | [P | R . - - o- - - = [F S PR e e s Y
nearing tne learined counse | ana perusitny e Fecoras, I
consider it is a fit case to issue direction- to the
respondents to decide the representation submitted by the
.ﬁpp?icant. Accordingly, respondents are directed to decide
the representation dated 26th April, 2001 (Annexure A-2) Dby
passing a speaking detailed and reasoned order within a period
of three months from the date of receipt of a copy of this
order. NoO COStS.

(M.P.8ingh)
Member (A)




